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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE 

BENCH, CHENNAI  

ORIGINAL APPLICATION NO. 180 of 2021  

 

IN THE MATTER OF: - 

Baddam Raji Reddy and Ors.                                           …. Applicant(s) 

Versus 

Union of India and Others                                                …. Respondent(s) 

  

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

MOST RESPECTFULLY SHOWETH: 

            I, Dr. E. Arockia Lenin, S/o J. Emanuvel, aged about 34 working as 

Scientist C in the Ministry of Environment, Forest and Climate Change, having an 

office located at 2nd Floor, Vayu Block, Indira Paryavaran Bhawan, Jor Bagh Road, 

Aliganj, New Delhi-03, do hereby solemnly affirm on oath and state as under: 

1. It is submitted that I am working as Scientist C in the office of the Integrated 

Regional Office, MoEF&CC, Hyderabad and as such am well acquainted 

with the facts and circumstances of the case on the basis of the records 

available in my office and am thus duly authorized to file this Affidavit on 

behalf of the Respondent No. 1 herein, i.e. the Ministry of Environment, 

Forest & Climate Change (hereinafter referred as answering Respondent). 

Specifically admitted hereunder: 

2. It is submitted that the present Original Application has been filed as the 

Irrigation & CAD Department of State of Telangana, under Re-Engineering 

Proposal, issued orders for expansion of Gouravelli Reservoir, situated in 
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Siddipeta District, from 1.410 TMCs to 8.23 TMCs without obtaining the 

prior environmental clearance from the answering Respondent. 

3. It is submitted that the applicant has contended that the State of Telangana is 

heading with old EC which was granted on 14.05.2003 for the expansion of 

the Gouravelli Reservoir in 2021. The Flood Flow Canal (FFC) project 

envisages an irrigation facility to an area of 2.2 lakh acres in the drought-prone 

areas of the Telangana region, diverting about 20 TMC of surplus of water 

from the Sri Ram Sagar Project during floods and storing in Balancing 

Reservoirs. Further, under Re-Engineering of the FFC Project, the ayacut has 

also been allegedly increased to 2.52 lakh acres.   

Further, it is alleged that the State of Telangana is in gross violation of the 

provisions of EIA Notification, 2006, Water (Prevention and control of 

pollution) Act, 1974, Environment (Protection) Act, 1986 on account of 

initiating several changes in irrigation projects without obtaining prior 

Environmental Clearance (hereinafter referred to as ‘EC’) from the answering 

Respondent and without undertaking mandatory impact study that led to 

submergence of four villages and has caused damage to the environment and 

loss of livelihood. 

4. It is submitted that the present application has been filed by the applicant 

seeking the following reliefs: 

i. Direct the respondents to stop all construction activities relating to 

expansion of the Flood Flow Canal and Gouravelli reservoir by the 

State of Telangana until the Project Proponent obtains prior EC. 

ii. Direct the respondents of Telangana not to damage natural resources 

for the expansion of the Flood Flow Canal and Gouravelli reservoir in 

Siddipeta District until the EC is granted by the answering Respondent. 
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iii. Direct the State of Telangana, District collector of Siddipeta not to 

damage the agriculture lands of farmers until the approvals are 

accorded for the expansion of the Flood Flow Canal and Gouravelli 

Reservoir project by MoEF, CWC, Godavari River Management 

Board, etc. and allow the Applicants/farmers to cultivate their lands. 

iv. Direct for an appointment of Expert’s Committee to undertake a 

comprehensive study on the flood flow canal and Gouravelli Reservoir 

expansion project as it was done in OA No. 147 of 2021 and OA No. 

7I of 2020 (SZ). 

5. It is submitted that the proposal for the project in question was granted site 

clearance vide J-12011/26/2000-IA-I on 24.06.2002. Thereafter, the said 

project was considered by the Expert Appraisal Committee (EAC) in its 

14th minutes of meeting, held on 29.11.2002. After detailed deliberation of the 

EAC, the project was deferred on account of the clarification for requirement 

of the revised planning of the said project. Thereafter, the proposed project 

was again taken up for consideration of the EAC in its 15th minutes of meeting 

held on 16.01.2003 whereby, after deliberation at length, the proposal was 

considered and recommended with suggestions regarding groundwater quality 

and its depletion. 

Copy of Site Clearance dated 24.06.2002 is annexed as Annexure R-1. 

Copy of 14th and 15th minutes of the meeting held on 29.11.2002 and 

16.01.2003 is annexed as Annexure R-2 and Annexure R-3 respectively. 

6. It is submitted that, based on the recommendations of EAC, the answering 

Respondent has accorded Environmental Clearance to Flood Flow Canal 

Project from Sri Rama Sagar Project vide J-12011/26/2000-IA-I on 

14.05.2003 as per the provision of Environmental Impact Assessment 
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Notification, 1994 (hereinafter referred to as EIA, Notification, 1994) subject 

to the strict compliance of the environmental safeguards provided in the above 

said environmental clearance. Here it is pertinent to mention the condition no. 

6 of the said environmental clearance which is reproduced 

hereunder:                                                                                

"In case of change in the scope of the project, project would require a fresh 

appraisal." 

Copy of Environmental Clearance to Flood Flow Canal Project from Sri Rama 

Sagar Project vide J-12011/26/2000-IA-I on 14.05.2003 is annexed 

as Annexure R-4. 

7. It is submitted that the issue of expansion of the Gouravelli reservoir in 

Siddipeta District comes under Flood Flow Canal Project from Sri Rama 

Sagar Project. The said project envisaged to provide irrigation facilities to the 

upland drought-prone areas of Karimnagar, Warangal and Nalgonda districts 

of Andhra Pradesh to an extent of 89,029 ha. An area of 40,468 ha. will be 

irrigated by gravity flow and the rest 48, 561 ha. by lift irrigation to utilize 

339 Mcum of surplus water from the foreshore of Sri Rama Sagar Project 

Reservoir. The detailed features of the project in question are mentioned 

hereunder: 

a. Total land requirement for the project is 12,930.50 ha. 

b. For the construction of three reservoirs, 31 villages (17 full and 14 

partial) consisting of 9,942 households will be affected. 

c. The components of the project site comprise of Mid-Manair Reservoir 

and Gouravelli Reservoir. 

d. The total ayacut that was proposed was 2.2 lakh ha. 
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8. It is submitted that the environmental clearance dated 14.05.2003 to Flood 

Flow Canal Project from Sri Rama Sagar Project was valid for a period of five 

years from the date of issuance of their respective environmental clearances 

for commencement of construction work. 

Here it is pertinent to mention that as per the EIA Notification, 1994 vide 

notification no. S.O. 60(E) dated 27.01.1994 if the said projects had 

commenced their construction work within the validity period then the grant 

of the environmental clearance to the said projects continues to be valid. The 

relevant extract of EIA Notification, 1994 in this regard is reproduced below: 

 “………I(a) Any person who desires to undertake any new project in any 

part of India or the expansion or modernization of any existing industry or 

project listed in the Schedule-I shall submit an application to the Secretary, 

Ministry of Environment and Forests, New Delhi…….” 

 

9. That the provisions of EIA Notification, 1994 were superseded vide 

notification S.O. 1533(E) dated 14.09.2006, issued by the answering 

Respondent namely, Environment Impact Assessment (EIA) Notification, 

2006 (hereinafter referred to as EIA, Notification, 2006). The preamble of the 

EIA Notification, 2006 clearly states the requirement of prior Environmental 

Clearance (“EC”) before the start of any construction work in case of new 

projects or expansion and modernization of existing projects or activities. The 

operative part in this regard is provided hereunder: 

“Now, therefore, in exercise of the powers conferred by sub-section (1) and 

clause  (v) of sub-section  (2) of section 3 of the Environment (Protection) Act, 

1986, read with clause     (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986 and in supersession of the notification number S.O. 
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60 (E) dated the 27th January, 1994, except in respect of things done or 

omitted to be done before such supersession, the Central Government hereby 

directs that on and from the date of its publication the required construction 

of new projects or activities or  the expansion or modernization of existing 

projects or activities listed in the Schedule to this notification entailing 

capacity addition with change in process and or technology shall be 

undertaken in any part of India only after the prior environmental clearance 

from the Central Government or as the case may be, by the State Level 

Environment Impact Assessment Authority, duly constituted by the Central 

Government under sub-section (3) of section 3 of the said Act, in accordance 

with the procedure specified hereinafter in this notification.” 

Para 2 of the EIA Notification, 2006 further categorizes the Projects/Activities 

which require prior environmental clearance from the MoEF&CC or SEIAA, 

as the case may be. The relevant part of Para 2 of the EIA Notification, 2006, 

is reproduced as under: 

“...(i)      All new projects or activities listed in the Schedule to this 

notification; 

(ii)     Expansion and modernization of existing projects or activities listed in 

the Schedule to this notification with the addition of capacity beyond the limits 

specified for the concerned sector, that is, projects or activities which crosses 

the threshold limits given in the Schedule, after expansion or modernization; 

(iii)    Any change in the product - mix in an existing manufacturing unit 

included in Schedule beyond the specified range...” 

10. That the EIA Notification, 2006, as amended provides for categorization of 

all the projects and activities, listed in the Schedule appended to the said 

notification, based on the spatial extent of potential impacts on human health 

and natural and man-made resources. Here it is pertinent to mention that only 
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those projects which fall under Category ‘A’ require prior EC from the 

answering Respondent. 

11. It is submitted that vide order dated 13.08.2021, the Hon’ble Tribunal 

constituted a Joint Committee, comprising of a Sr. Officer from MoEF&CC, 

Regional Office, Hyderabad along with other expert members of other 

government offices/ departments, to ascertain the issues raised in the matter. 

The Joint Committee conducted the site visit and based on the observations 

therefrom, the report was filed on 29.09.2021. Some of the significant 

observations of the report are reproduced below: 

i. “…Project proponent has constructed three reverse pumps at flood 

flow canal of the Sri Rama Sagar project without obtaining an 

amendment in the environmental clearance granted to this project. It is 

submitted that, as per conditions 6 of Environmental clearance granted 

to this project, the change of scope of the project requires a fresh 

appraisal...” 

ii. “…Changing the scope of project without the approval of MoEF&CC 

attracts violation of EIA notification 2006...” 

iii. “…non-compliance of environmental clearance conditions may lead to 

environmental damages…” 

iv. “…It has been found that no fresh environmental impact assessment 

study has been done by the project proponent for the expanded 

project…” 

v. “…Due to the enhancement of capacity, the area of submergence will 

increase from about 769.25 ha to 1566.8 ha, with an increase in 

partially submerged villages to 6 from 2 and number of PDFs increase 

to 1104 from 937…” 
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vi. “…It is observed that in proceeding with the construction without 

seeking extension of the Environmental Clearance granted for start of 

the construction work for Flood flow canal of which Gouravelli 

Reservoir which is 85% complete as on date, is a part, environmental 

laws have been violated… 

vii. “…that an amount of Rs. 20,531,250/- is calculated as environmental 

compensation…” 

12. It is submitted that the Joint Committee has also observed the following non-

compliance of Environmental Clearances conditions which are reproduced 

hereunder: 

a) Proponent did not submit any six monthly compliance report to 

Ministry since the grant of Environmental clearance letter. 

b) Compliance of specific conditions of environmental clearance issued to 

project authority has not been complied so far. 

c) Dumping of Over Burden and stabilisation are not carried out properly. 

d) Ambient air, fugitive emission, water (surface & ground water), and 

noise level have not been monitored so for. 

e) Generation and Disposal of wastes, mucks, hazardous wastes are not 

monitored and submitted. 

f) Vehicle movements and emissions were not monitored. 

g) Water sprinkling to control fugitive emission and green belt are not 

provided. 

h) Details of DG sets emissions are not submitted. 

i) Facility of STP and ETP are not provided. 

j) The labourers to be engaged for construction works shall be thoroughly 

examined by health personnel and adequately treated before issuing 

them work permit. 
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k) Medical facilities as well as recreational facilities shall also be provided 

to the labourers adequate arrangements for providing free fuel like 

kerosene/wood/LPG shall be made at the project cost for the labour 

engaged in the construction work so that indiscriminate felling of trees 

is prevented.  

Copy of Joint Committee Report is annexed as Annexure R-5. 

13. That in light of above, it is submitted that since the project profile w.r.t Flood 

Flow Canal Project from Sri Rama Sagar Project has been modified by an 

expansion of the Gouravelli Reservoir under the project in question without 

the consideration of the answering Respondent for further 

amendment; therefore it does amount to change in scope of the project, 

attracting the provisions of EIA Notification, 2006. Further, serious non-

compliance of EC conditions has been observed wherein it has been found 

that none of the specific conditions were undertaken. 

14. It is submitted that the answering Respondent, after the perusal of the Joint 

Committee Report,  has issued a show cause notice under Section 5 of the 

Environment (Protection) Act, 1986 to the Respondent no. 3 dated 07.01.2021 

on account of changing the scope of the project without prior environmental 

clearance and non-compliance of environmental conditions.   

Copy of showcause notice dated 07.01.2022 is annexed as Annexure R-6. 

15. It is submitted that the present reply affidavit may kindly be taken on record 

and into consideration and the Hon’ble Tribunal may pass appropriate 

Order(s), direction(s) as deemed fit and proper under the facts and 

circumstances of the present case. 
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16. That other/ancillary issues raised in the application under reply do not pertain 

to the answering respondent. The answering Respondent seeks leave to make 

additional submissions, if required, during the course of the proceedings. 

 
DEPONENT 

                                                                                                   

  

VERIFICATION 

I, E. Arockia Lenin do hereby solemnly affirm and state that the contents of 

the aforesaid affidavit are true and correct to my personal knowledge and have 

been derived from the official records maintained by the Respondent. No part 

of it is false nor has anything material been concealed therefrom. 

Verified at Hyderabad on this 23 day of December, 2021. 

 
DEPONENT  
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W 4
th M  etinz of the ExpertSub:summa-rv-  Reeo-rd of Discussions of the 14 e

- -Com m- ittee for River Vallev & Hydroelectric Prolects held on 29 N
evem bere2002 at 10 A

.M . in-parvavaran Bhawan. New Delhi.
t:

The list of pm icipants is appended
.

The Chairman welcomed a11 themembers
. TheCommittee was introduced to

two new M embers, Shri A .D. Bharadwaj, Chief Engineer, Central W ater Commission
and Shri S.shiva Kumar who will oociate as Vember Secretary of the E

.C, Dr. S.Bhowmik 
, Addl. Director, M OEF participated as a Special Invitee

. Chairmana at theo
utset. informed that the EIA and other documents recei

ved *om project authoritiesdo not follow uniform cbdes, analytical methods and adoption of standards. Hesuggested that with the assistance of members
, guidelines and references materials of

relevant standard pradices should be brought out that could provide valuablei
nformation while prepating ElA reports

. This will also hel/ in standardizing certain
parameters and streamlining project scrutiny.

E.C. disousstd the uniqueness of the River Valley projects that required to
address such diversised issues as food security

, cropping pattern, land managementi
ssues, water management, seismicity and dam safety

, catchment area treatment,command area devtlùpment
, socio-eèonomic issues of rehabilitation and resettlement

biodiversity conservation
, hydrology, landscape and landuse changes etc

. The numberof projects being received in this 
sector was also constantly increasing as indicatedf

rom thè seven proposals placed before the E
.C for discussion.

Committee discussed the date for convening the next'meeting of the E .C. Itwas decided to te
ntatively hold the meeting on 16

.1.03 if sum cient number of
proposals were received. Chairman also referred to various national and internati

onalmeets which fbcused o
n W ater, Energy, Hea1th, Agriculture and Biotechnology(WEHAB) i

ssues, Session on lntegrated water resoutces management at th
e annualconvention of the India

n W ater W orks Association scheduled during mid Febr
uary* I5S' ) and suggested that E

.C members take the opportunity to participate(13 to
actively. '

the last E.C. meeting was briefed by the M ember Secreta
ry.AAer examining the clarifications recei

ved from project autborities, issue (ifenvironmental clearances was processed in respect of Gh
aggar Irzigation Projed, 1.7111hydroelectric Project

, Kashang hydroelectric Project and Yamuna Inigation Projed
. Alarge number of proposal

s were receivtd for site clearance
. It wls pointed out that

some of the proposals were a cascade of projycts located in the Bme lti
ver Basinnecessitating a basin ap

proach to assçss cumulative impacts
. It was suggested that asi

n the case of Teesta River Basin in Sikkim
, in-depth studies might be conducted to

examine overall development in the region
.

Actions taken since

1
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*
Confirmation of the M inutes of the Iast EC M eetin:

th i f E C for River Valley & HydroelectricThe minutes of the 13 meet ng o .

Projects were confrhv ed. Prof Chanda sent some observations with respect to thr
Lower Subansiri Hydroelectric Project. Those would be kept in view while reviewing
the response receivçd from the project authorities.

Consideration of rroiects
. '1 Bh-ima Lift Irrieation Project. Andhra Pradesh

This proposal was considered by E.C. .at its meeting held on 10.7,02 .'l-hc .

proposal was reviewed by the Committee in the light of additional information that
was providèd.

Following points came up for discussion:

a new agent requires close scrutiny.

.W hile S1 implies low Sodium hazard, (23
salinity water cannot be used on söils with

restriued drainager special management for salinity control may be required anà lands
with good salt reslstance should be selected. It was necessary to state whaf special
measures are prpposed to mitigate the inevitable i11 eFects of using C3 water for
inigation and what type of salt resistant crops are planned to be grown

.

(iii) The discrepancy in salinity classification procedure should be rectifled.

(iv) It was suggested that a Monitoring Committee be set up to closely monitor'
interlaya salinity resistant crop seledion.

(v) Compliance to various comments of CWC.

(i) Sustainability of soil with water as
(ii) The classification of water is C3S1
implies a high salinity hazard. As high

The Committee recommended the project for environmental clearance s'ubjeci
to the submission of above clarifkations from project authority.

2.
, Lnwer Subansiri Hvdroelectric Proieet (200 M W l.Arunachal Pradesh

The proposal was considered by the E .C. earlier at its meeting held on 28.2.02.
Tlzc Committee examined the additional information provided by ihe Project
Authorities and sought clariûcations on the following:

(i) Project will take seven years for completion deploying 5000 ptersons including
labors. For the two villages and these persons? potable water Is to be supplied
for the constm ction period. So water analysls along with colifprm count is
imperative. Analytical data to be included in the EM P

.

(ii) It is mentioned that Bambusa mastersii is a raz'e and endemic species but also
as a dominant plant, which is contradidory. Consultant informed that the
species were classiGed as endangered as mentioned in the Red Book

.

2
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(1

(iv)

(v)

(vi)

Tlie genus Heritiera belongs to thr family Sterculiaceae that is a halophytic
4

coastal mangrove plant and its occurrence in the mountains of Arunachal
Pradesh is highly improbable. A specimen of this species in the Powering stage
may be sent to Prof Chanda for identification
A few generic names of orchids have been mentioned in the list of epiphytes
occurring in Gerukamukh I1, but no species names have been stated. W hile
clearing the forest to make room for submergence

, it is likely.that existence of
rare orchid tlora along with host trees will be scriously threatened

.

On the question of the submergence of the' Talle Sanctuary
, the Committee

suggested to obtain a letter from the Chief W ildlife W arden permitting
divcrsion of the sanctuary area. The Report should also clearly state whether
thrbatened species were present outside the project area.
lt was suggested that BSI and State Forest Research' Institute

, Itanagar, might
bç Associated in recording rare speoies in tht region and their occun-ence to
ensure that the lower plants are not ignored.

NI'IPC was requested to update the data and submit to M inistry
. The Project

was recommended for environmental clearance subjed to the submission of
clariGcations sought by the members.

3 Sewa Hvdroelectric Proiect Staee H f120 M W I. J&K

Sewa Hydroelectric Project Staje 11 (120 is a rtznofl- tàe river Scheme on
the ltight Bank of River Sewa located ln Kathua District

. The dam is located at Gatti
Village and the power house is at M ashka Village

. Sewa.stage 11 utilizes a drop of 560
ms between Gatti and Mashka just above the confluence of Sewa and Ravi rivers

.Sewa Stage ll1 located downstream of Sewa has an installed capacity of 6 M W
.

The main components of the projects are 53 meter high concrete mavity dam
,2 N os. of Desilting Chambers, 10.02 Kms long horse-shoe shaped concretè head race

tunnel, 1 1 1 M eter high Surge Shaû and Surface Power House 3x 40 M W
. NI'P C

clarified that Stage 1 of the project was not contemplated. The area required for the
project is 94.04 ha of which 33 ha. is forest land. rf'he gross stor'age capacity of the
dam is 5.45 M cum . Two villages comprising 86 families will be afected

. D etails of
R&R Plans are not contained in the Report. Following comments were made by E.C.

(ii)

(iii )

(iv)
(v)

Labour force will be supplied drinking water during the construction period
.As manganese iron and sulphate contents at some of the spots exceed

:permissible Iimlts, remedial measures should be suggested. ,

Baseline data of ambient air quality and water quality (including coliform
count) should be indicated for environmental monitoring.

High noise levels at construction site requires protedive measures for the
workers, this may be indicated in the EM P.

Supply of LPG andKerosene may be proposed
. instead of fuel wood.

Constm dion of dam should not prevent access of iish to their usual feeding
,breeding and rearing grounds resulting in decline in ;sh diversity and

reduction in their abundance. Contradictory statements to be rectified.

3

à

84196/2017/IT
10917



6

c .
(vi) The R&R Plan has not been worked out as the land is yet to be identiûed.

NHPC was advised to expedite identifcation of the site and preparation of the
R & R plan and submit the sàme to the M inistry.

(vii) The PH value reported at Saundron spot C and Gatti is alkaline and beyond the
limits of inland surface water speciflcation (CPCB, l979).The data may be
taken again for confirmation of reported value

(viii) In Schedulé-ll it is stated that good foundation is available at the dam site.
Standard pradice is to report shear wave velocity of m aterials around site,
which is an indirect measure of rigidity. The term seismic velocity is
ambiguous. The reported velocities should always be specified with strain level
induced to measure velocity.

(ix) Publication quoted may not be proof of reservoir induced seismicity, as there is
considerable disagreement on RIS. NSCDP of CW C will approve design
seismic parameter of the dam.

(x) Dr. Kushwaha pointed out that the project area has more than 60 TIV and the
abundance in biodiversity required insitu and ex situ conservation. 7 species
getting afrected in the reservoir area and one species because of the
Powerhouse required repositories to be created.

(xi) Any economic loss due to vulnerable species and outline of R & R should be
submitted alongwith TAC clearance from CEA.

: .
. Based on the information and clarifcations to be furnished by project authority,

the proposal will be yeconsidered by the E.C.

K Nira Deozarh Irritaftpn Proiectp Maharaslltra

The Project is a part of Krishna Valley Development Plan and envisages
construction of an earthen dam across Nira river near village D eogarha Pune District.
The location is in hilly terrain that surtounds the dam on threè sides. Thy project
construction started in 1989 and E.I.A study started when nearly 90% of construction
was completed. Besides irrigating 41,400 ha, project envisages power generation of 7
M W y drinking water supply of 30.03 M cum. Length of RBC 208 Kms and LBC is 21
Kms. Catchment area is 1 14.48 Sq.Km and the siltation rate is l .5 acre foot ksq.mile
/ 'year.

The total project area is 3616.91 ha.of which 1450.55 ha. is under
submergence and 2029.28 ha is for canal works. A.1-0 of forest land involved is 54.8 1
ha. Total project cost is + .990.19 crores and the cos't of environmental measures
proposed is % .79.1 1 crores. Project involves rehabilitation of 980 families. Public
hearing was conducted on 22. 10.02.

The Consultants presented the projid.
following points:

The Committee brought out the

(i) lnfonnation on the flow rate of water in the river and canal systems and the
current stams on malaria prevalence in the project area during diferent seasons is not
furnished.
(ii) Anti malaria measures proposed tö be taken should be clarified.

4

li

84196/2017/IT
11018



(iii) Committee suggest:d mnsideration of kharif hyb.lowar-rabi hybjowar,kharif
groundnut-rabi hybjowar,kh. arif hybjowar-gram,kharif hybjowar-rabi pulses-as
cropping sequences for the project's irrigated area for being kept in view during the
operational phase of the project.
(iv) Rehabilitation plan for the afrected persons from 8 villages need to be worked
out and monitoring mechanism may be suggested for implementing the same

.

(v) Details of afrorestation carried out so fa# should bc furnished.
(vi) The reledial measurcs in the command area against water logging and seepage
have to be worked out. The cost provided for thc remedial measures is vel'y low

.

(vii) As 30.3 Mcum of drinking water is to be supplied ,remedial measures to bring
do'wn coliform levels should be indicated.

(viii) It is stated that the reservoir will be emptied within an hour of dam failure.

lnclude dam break analysis in the EM P.

(ix) Dam falls in seismic zone Hlyrecommendation of the code IS 1813 (Pall
1),.2002 should be adhered to. In the past, earthquake with intensity of 7.5 Richter scale
has occurred about 80 kms away from the dam site. As magnitude of earthquake is a
quantitative measure of strength of an earthquake, tMs needs to be correded. It is not
clear how it has been concluded in page l 59 of the E1A report that the possibility of
earthquake is very remote.
(x) Different Ggures meptioned in the documents for aglicultural land getting
afreoted and submergenoe areas to be rtconciled.

(xi) TAC clearance from CW C, lnvestment Clearance from Planning Commission,
may be furnijhed.

E.C will reconsider the proposal aher resubinission of additional information and
clarifications.

â Sri Ràma-saear Proiect (Staze-m . Andhra Pradesh

The project was accorded enviromnental clearance in 1980 and withdrawn as the
project was not takenup for construdion. The yroposed project is an extension of the
canal works to irrilate 4.4 lakh ha. of Iand ln the drought jrone districts such as
Nalgonda . The Prolect Authorities informed that the Saraswatl-canal earlier included
the proyosal which involved 6135 ha. of forest atea had been delinked. The Project
Authorlties were advised to submit the revised proposal

, reworkinq the project
afrected persons. Plan for excavation and transportation of monuments ln the project
area to be furnished. Approval may be obtained from the M inistry of Tribal Afairs
for rehabilitating the tribal population. Details of the water quality including coliform
counts may be furnished. Status on the soil quality, and measures for preventing water
logging should be furnished as the project involves a very large command area.

The project will supply 1 1 Mcm of drinking water but the subsurface water
during pre monsoon and post monsoon exceed permissible limits of coliform count

.

Remedial measures may be included in the EM P. teport. Similarly the iron level
exceeds the permissible limits of A-pade drinking water. ln questionnaire, ground
water EC is furnished as 500-700) d S/m but it should be 5-7 d S/m.

Clearance obtained from CW C may be furnished. The proposal will be teoonsidered
aler submission of revised documems artd clarifications.
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X
6. Flood Flow Canal Project from Sri Rama Sagar

The project involves providing irrigation facilities to 2.20 lakh ha in upland
drought areas of Kârimnagar, Warangal and Nalgonda districts of Telangana Region.
As one of the objectives of the project is to supply 0.129 TMC of drinking water,
remedial measures to bring own the coliform count' within permissible Iimits of A-
rade potable water should be in' cluded in the EM P.g

Groundnut and chillies is proyosed as the cropping pattem, since paddy is the
existing successful crop of the reglon, it was suggested that cropping systems like
paddy-groundnut, paddy-chillies, in light textured soils paddy can be taken as upland
paddy. '

The ptoject will be reconsidered in continuation of the Sri Ram Sagar Project
Stage 11 after the revised planning is fully clarified.

7. M arkandeya Reservoir Project, Karnataka

The project proposed by Karnataka Neçravari Nigam Ltd. was presented. It
Was highlighted that the forept clearance, in principle, has already been obtained. The

' t will irrigate 18,354 ha in Hukkeri Taluka. Remedial measures ?or waterprojec
logging and the budget provision should b: indicated, Project Authorities were
advised to submit thç information in the revised questionnaire forpat alongwith
reports on water quality, command area development plan, budget provisions,
alorestation and plans for rehabilitation of the project a/ected families. The proposal
will be reconsidered on the submission of documents.

Following specifc comments were olered by members:

(i) The project principally aims at supplying drinking and irrigation water to' a Iarge
command area of 19, 105 ha., buy water analysis does not show coliform count. ln
water analysis data include the figures.
(ii) Report Iacks in providing command area development plan, existing and proposed
cropping pattern and soil nutrient status.
(iiî) Post-project monitoring not mentioned in the report. Baseline data for eFective
monitoling should be inclpded.

Project will be considered by the E.C aher submission of al1 essential documents
and clarifications. '

M eeting ended with thanks to the chair.

6
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tl' M  ting of Expert Committee for River Valley and Hydroelettric14 ee

Projeets.
'
g.

Sl.N o Name Designation

1 Shri M .A. Chitale, Chairman
SATAC, GW P-SASTAC,
Regional Oë ce, C/O W ALM I
Campusp Kanchanwadi, Aurangabad-
431005

2. Dr. P.G. Sastri, M ember
H.No.1-8-678/A/l, Padma Colony,.

- .- W allakuntazH dcrabad -  =-  . . -  - -  -  . - . - . ..-  . ...

3. Dr. A.K. Bhattacharya, M ember '
W ater Technology Center, '

Indian Agricultural Research lnstitute
,

New DeIhi-110012.
4. Shri A.D. Bhardwaj, Member

Chief Engineer (EMO), 6l3 (S),
Sewa Bhawan, RK P. uram, New Delhi
l 10066

5. Prof. S. Basu, M ember
Deptt of Earthquake Engineering,
Indian lnstitute of Tecflnology,
Roorkee 247667

6. Dr. S.P.S. Kushwaha, M ember
Head, Division of Ecology & Forestry

,
Indian Institute of Remote Sensing

,

Department of Space, 4 Kalidas Road
,

Post Box No.135, Dehradun 248001.

7. Dr. Apurba Sarkar, M ember
Project Directorate of Cropping
System Research, M odipuram

,

M eerut, U,P.250110.

84196/2017/IT
11321



usV
8. Prof S. Chanda, Center for Studiçs of M ember

M An and Environm ent, CK-JI, Sedor
2, Salt Lake, Calcutta 700091.

9 Shri S.shiva Kumarr? Director, M OEF, M ember Secretary
CGO Complex, Lodl Road, New Delhi
110003

10. Shri R.K. Khanna, Director (EIA), CW C

11. Dr. H arendra Kharkwal, RA M OEF

Pro.iect authorities

Bhima Lift Irrigation Project, Andhra Pradesh.
1. Shri P. Ramamohana Rao, DirectorysW c, Hyderabad.
2. Prof I.V. M urlikrishnan,lMf University
3. Dr. P. Keshava Rao, J'NT University, Hyderabad-z8.
4. Shri KzN arender Reddy, D y. EE '
5. Shri P.shivakantham, Supdt. Engineer, 1& CAD,NKLI Circle,Mahbubnagar (A.P.)
6. Shri T.S. Prakash Rao,C.E. IA&CAD, Govt. of A.P. Hyderabad
7. SM  B, Ramana, Spl Liaison Oë cer, A.P. Bhawan, New Delhi.
8. Shri R.Y. Parishudda Rao, Faculty, EPXRI
9. Dr. BN M urthy, Scientist, EPTR.I
10, Shri PVRS Surendra,Faculty, EPTRI.

Lower Subansiri Project (Arunachal Pradesh)
NH PC

l . SIG S.M. HussainyGM (Plg),NU C
2. Shri Ramesh Chandra, GM (Subansiri)
3. SIG  V.K. Guptwchief.Engineer (Design)
4. SIG Vipin Kumar, SM (Env)
5. Dnx rs.) Usha Bhat, Chief (Env)
1. Dr. A.K. Sharmaa Dy. GM  (Env)
2. Dr. K .L Sehgal, W APCO S
3. Shri Vimal Garg, W APCOS
4. Dr. Am an Sharm a, W APCO S

Sewa H Hydroelectric Project

1. Dr. GM  Bhat, Deptt of Geology, Jammu University.

2. Dr. A.K. Tripathi, Manager (Env),N& C .
3. Mr. Neeraj Sharmaa JRF, Deptt of Botany, University of Jammu
4. Shri Pankaj Punma, Manager (Eco1ogy),NI* C
5. Sllri S.M. Hussain, GM (Planningl,M 'pc
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6. Prof Shahshi Kant, University of Jammu
7. Prof I.A. Hamal, University of Jammu
8. Dr. GM  Bhat, University of Jammu
9. Shri V.K. Kapoôr, GMm esign), NI'PC

Nira Deoghar Irrigation Project, M aharashtra
. d .

10.Shri R.M . Landge, Chief Engineer, m , M ah'arashtra Statep
j '1 1

.Slui A.N . Diwan, Sub Divisional Engineer, M aharashtra State.
12.Shri B.M . Gailcwad,sect EngineerjM aharashtra State'
13. R.M .Landge, Chief Engineer, Pune lrrigation Deptt.
l4.Shri V.S. Ghogare, Executive Engineer, Nira Deoghar Project, Div: Bher
15.Cdr. DD Naik DD & Associates'.

Sri Rama Sagar Project Stagé-/ & Flèod Flow CanAl Projectfrom
Shri R am a Sagar

16.Shri P. Venkat Rama Rqo, CE/SRSP Stage l1, Ram nagar, H anamkonda, A . P.
17.Shri G. Jyothi Lakshm i, Spl Liaison Om cer, A. P. Bhawan
18.Shri B Ram anw Liaison Om cer, A. P. Bhawan,
19.Shri R.Y. Parishudda Rao, Faculty, EPTRI
20.ProE I.V. M urlikrishna
21.Dr. P. Kesaua Rao, JNT University, Hyderabad 28
22.Shri P. Ramamohana Rao, Director, STEC, Hyderabad
23.Dr. BN Murty Nscientist EPTRL Hyderabad

M arkandeya Resewoir Project

23.Shri A.P. Joshi, M D, Karnataka Neeravari Nigm , Bangalore.

24.Shri A .K . Hulakund, Executive Engineer, GRBII Division No.Al-lidkal Dam
25.51=1 Vasant Gumaste, Scientist
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1m  xrr+qr /()

GOQERNMENT OF INDIA
MINISTRY OF ENVIRONMEMT & FORESTS

Dated: 6.2.2003

Enclèsed, please find herewith M inutes of the
Committee for mver Valley and Hydroelectric Projects

. 

ihforma i n.W .> vc
P  ' sC .

/

To

1. Shri M .A. Chitale,
SASTACC
Vedant Grihakul,
Sawarkar Chowk,
New Shreya Nagar,

< Aurangabad 431005
M aharashtra.

2. Dr. P.G. Sastri,
H.NO. 1-8-678/* 1
Padma Colony, Nallakuntaa
Hyderabad 500044.

Dr. A.K. Bhattacharya,
W ater Technology Centre,
lndian Agriculture Research Institute,
Pusav New Delhi-l 10012.

'xwk>  ee  * R l-t&
# l

(S. Shiva ku'mar
Director (IA)

S' M ting or the Expertl 5 ee
held on 16.1.2003 for

4. shri A.b. Bhardwaj,
Chief Engineer (EM O),
613 (S), Sewa Bhawan,
R.K. Puram,
New Delhi-l 10066.

-'
,'cX!r):P,;T%f>'W,J9' #5u,..ï .

' Deptt otEarthquake Engineering.
University of Roorkeep
Roorkee 247667.

6. Dr. S.P.S. Kushwahm
Hezd!h 

.

Forestry & Ecology Division,
Indian Institute of Remote Sensing,
Department of Space, 4 Kalidas Road.
P Box No.'135 Dehradun 2480t1 .ost .

' 

< . * . * . 2 . '' . Am Wz, '<  -1:ccn3
PA/YAVARAN BHAVAN, C.G.O. COMPLEX, LODHI ROAD. NEW DE(HI-110003 

. -, c -. ...' r ?Mj.8**l''''*t?
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Vn 7. Dr (Mrs.) V.M. Bendre,
Director,
CW PRS,
Khadakvasla,
Pune 41 1024.

8. Commissioner (Fisheries),
Deptt of Animal Husbandry,
M inistry of Agriculture,
Krishi Bhawan,
New Delhi.

9. Dr. Apurba Sarkar.
Project Directorate,
Cropping System Research,
M odipuram ,
M eerut 2501 10.

10. Prof S. Chandha,
Centre for Studies of M an and Environment,
CK-I 1, Sector 2,
Salt Lake,
Calcutta 7t0091.

11- Thiru E. K arunanithy, B.A.
No.5, Thirkipoor Kumafan Street,
Radhanagar, Chromepeet,
Chennai 600044. '

12. Thiru R.S. Bharathi,
Chairm an,'
Alandur Municzi ality.
New No. 18, 29= Street,
Thillai Ganga N agaar,
Chennai 600061 .

13. Shri O.P. Sisodia,
Asstt. Comm issioner,
M inistry of Rural Development,
Block No.1 1, CG O Complex. '
Lodhi Road,
New Delhi-l 10003.

@
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th M  ting of Expert Committee for RiverSummary Record of Discussions of 15 ee

Valley & Hydroelectrie Projects held on January 169 2003 at 1100 hrs in Paryavaran
Bhawan. New Delhi. -......-.-. -.

The list of participants is enclosed.

th M  ting of Expert2
. The Chairman welcomed all the M embers. M inutes of the 14 ee
Committee for River Valley & Hydröelectric Projects held on Novembet 29, 2002 were
conGrmed.

The following projects were considered:

(l) Sewa Hydroelectric Project (Stage II),.J&K

Details of resettlement and rehabilitation for 86 fam ilies from the villages of

Gatte and Mashka were provided. The Project Authorities have worked out
compensation for land and property for the 86 families that are afrected from the project
at a cost of Rs.257.32 lakhs. It was clariGed that economic rehabilitation of the aFected
opulation would be covered through vocational training & Apiculture. It was also statedP
tllat an area of 2 ha for conservation of medicinal plants w aS proposed at M ashka.
Implementation of conservation plans for medicinal plants would be carried out in
consultation with the M onitoring Committee set up by the State Government. The
Committee also recommended that the solatium for the project affected families (PAFs)
may be increased from 15 per cent to 30 per cent in line with the Gùvem ment of India
guidelines,

The Committee recommended environmental clearance for the project subject to
the above conditions. '

(11) Nira Deoghar Irrigation Projett, Dist Pune, Maharashtra

The Committee considered additional information provided by the Project
Authority. The Committee was informed that formal constitution of the Project Level
M onitoring Committee was under consideration of the State Government and would be
notified shortly. lt was suggested that the Committee may include representatives from

the Project Afected Familiesa especially a representative of women, scheduled castes and
scheduled tribes. A contour map indicating the natural drainage gradients system may be
provided. The Committee also desired that the information provided on anti-malaria
m easures of 1996 may be updated.

The Expert Cömmittee recommended the project for environmental clearance
subject to above observations.

1
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(111) Sriram Sagar Project Stage H. Andhra 'radesh.

Committee observed that though the TAC approval from CW C was obtained in
1996, suggestions made then are not yet carried out. The Committee desired that greater
attention should be paid for Ground W ater M anagement-based-on the experiences in the
Stage 1. The Committee was informed that the Ground W ater Board of the State
Government was monitoring the Ground W ater status. It was desired that the Ground
Water Quality Mapping should be attempted using NRSA data and the same may be got
examined from tbe State Command Area Developmem Authoritï. The Project
Authorities were also asked to indicate the Ground W ater drainage gradlents in the area
so as to assess the tlushing capability.

RThe Committee recommended the project for environmental clearance subject to the
follow up actions being taken by the Project Authorities.

(IV) Flood Flow Canal Project for SRSP-II, Andhra Pradesh.

The proposal was considered and approved with the following suggestions:

(a) As the ground water quality is critical, a mapping of the same may be carried
out with the help of Ground W ater Boafd.

(b) A mechahism to monitor Ground Water depletion in the old and new
commands may be put in place . For the oId comm and area

, the status of
ground water may be scrutinized by the State CADA.
Information on ground water quality may be updated from the 1996 data to
reflect the present status.

(V) Bairobi Dam & Hydel Project (2 % 40 MW), Mizoram

At the outset. the Chief M inister of M izoram , holding the portfolio of Power,
highlighted the importance of the project for M izoram indicating the contribution it
would make to the state economy apart from power generation in terms of water

,

transporq tourism, Gsheries and drinking water. The Planning Commission had givtn
commitment to fund the project in the Tenth Plan. It was explained that Bairobi being the
only rail head, the water storage will also facilitate transport link between Bairobi to
Aim al. The project received the TAC approval in November, 2000 And forest clearance
has been obtained in October 2002 for diversion of 9294 ha w ith provision of
compensatory affbrestation in degraded forest land over an area of 18588 ha. The Project
Authprities olarified on various observations rhade by the Expert Committee members:

(i) There was an initial resistance from the Hartoki village and with the help of
NGOs the benefit of the project for the state has now been realised. There is#
an unanimous approval from a11 sections of the society.
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Vtr
(ii) On the question of economic viability of the project, the Committee was

informed that Nol'th Eastern Council has promised âssistance of Rs.429
crores for the project. The benetlt from the project to the State was of prime
consideration.

(iii) The aerial distance of Dampa Tiger Reserve was about 8 Kms.
(iv) The Committee was informed that M onitoring Committee at the Advisory

level and Project level would be set up for the implementation of R&R plans.
The budgetary allocation for the same has been provided.

(v) It was suggested that at least 3 Monitoring Stations for Seismic Data and
Advanced W arning Systems may be set up in the valley.

(vi). Details of the catchment area treatment plan were not reflected in the
' 
questionnaire proforma. This may be furnished.

(vii) Base line data for monitoring various aspects of sojl, air and water
environments for periodical monitoring during construction and post-
construction of the project.

(viii) As 35 per cent of the drinking water is to be met from river, necessary
disinfection should be carried out in view of high coliform levels.

(ix) Sites for relocating 724 project afrected families to be indicated.
(x) The sedimentation rate of 0.06 hectare meter/sq mt/ year ftom the catchments

would aflkct the dead storage.M y degraded catchment areas where jhooming
is practisedy proper assessment of silt generation rate should be evaluated for
prioritisation of CAT.

(xi) For R&R programme, farmers may be instructed to adopt the following
cropping system instead of growing single crop a year:

Rice-wheat, rice-wheat-pulse (green gram) etc.

Follow ing information in the report was sought to be rectised:

(a)

(b)

(c)

(d)

(e)

Sedirhentation in 70 years in the reservoir of area of 106 sq.km at
the raie of .064 ha.m/sq.km/year comes to about 456 ha.m based on
96%  trap em ciency instead of l l 787 ha.m. as m'entioned on pages
2-6 '

Contradiction regarding forest Iand required by the project since it is
m entioned, as 7553 ha on pages 3-12 and only 75 ha on page 4.5
On page 4 of the questionnaire, the head 'flow rate of water' has
been kept blank. This should have been referred to page 3-13 of
EIA.
The data on area and production of paddy (WRC) are more than a

. decade old. Latest figures should be put as far as possible (Pages 8-
6). ' .
Spelling mistakes: On page 2-21 and on many other pages. write
burrow area instead of borrow area

The Committee recommended the project for
subject to conditions .

environmental clearance
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(Vl) Gundlakamma Reservoir Project, Dist Prakasam, Andhra Pradesh.

This is an irrigation project to irrigate 38634 ha of gross command atea
(GAC). The reservoir will submerge 1777 ha of land afrecting 1S00 families whh a
population of 13500. There are no environmentally sensitive areas in the project site
including forest land. The Committee discussed the project and made the following
observations:

(ii)

(iv)
to be indicated.
The submergence area is mentioned differently on pages XI and XX as
1777 ha and 2166 ha, may be reconciled.

(vi) The impact of iron ore mlning in the project area may be looked into.
(vii) Tàe infiltration rate for three soil types indicate the same

. minimum and
maximum range, how this has been determineda is not clear.

(viii) The unit of electrical connectivity is not correct. This may be reported in
dS per meter.

(ix) SAR of Ground Water should be reported.
(x) The desoription of land capability/ in-igability/ classification indicates

nioderate/severe limitations on b0th, the same needs to be monitored.
(xi) The outlay of Rs.40 lakhs for CAD worts comes to meager Rs. 124 per ha.

The allocation is too little to achieve any meaningful data.

Though it is a major irrigation project, in the absence of soil data, it is
dim cult to ascertain the extent of pollution likely to occur through
fertilisers and intensive use of pesticides. M oreover, in the absence of
leaching datas it is uncertain to know about the degree of leaching of agro
chemicals in such soils of moderately slow infltration rate.

As 13 million cubic meter ofdrinking water to Ongole town adjoininj 43
villages are committed, remedial measures to bring down the alkallnity

within yermissible limits as also coliform count should be indicated.
For yrolect period and post project period monitoring. initial ambient air
quallty data may be collectcd.

As instances of malaria is related to the flow rate of water
v the rate of tlow

(i)

The Committee suggested
corrected, Project will be
Committee.

that the above information may be clarified and
reconsidered in the next meetlng of the Expert

A ny other items

The Comm ittee was informed by the M em ber Secretary that the M inistry can
provide funds for organising W orkshop/seminar which could be availed for
organizing an interactive meet with State Governments and other Project
Implementing Agencies that could would help to streamline environmental
appraisal procedqres and fbllow standard practices for evaluation. This will help in
im proving the quality of EIA/EM P Reports. The Chairman appreciated the idea
and suggested that, in consultation with CW C

, an event could be planned around
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M arch 10, 2003. The Indian W ater W orks Association and the Regional om ce of
CWC ,WALMI (Tezpur) could be consulted in organizing the event.

It was decided to hold the next meeting of Expert Committee on Februa!'y
14, 2003, if sum cient number of projects come up or 'else. on March 10, 2003.

. L # . . tr.

The meeting ended with a vote of thanks to the chair.
#*****
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D LIST OF PARTICIPANTS

th i f Expert Committee for River & Hydroelectric Projects15 Meet ng o
held on 16.1.2003.

SI.NO. Name Designation

l . Shri M .A.chitale, Chairman
Vedant Cyrihakul,
Sawarkar Chowk,
N ew Shreya Nagar,
Auran abad 431005

2. Dr. A.K. Bhattacharya, M ember
W ater Technology Centre,

vv - .w  =  .lndian Agràçulturîl ReseEch Institute
New De1hi-110012.

3. Shri A.D. Bhardwaj, Member
Chief Engineer (EMO),
Central W ater Commission,
613(W), Sewa Bhawan!
R.K. Puram, N ew De1h1-11O066.

4. Shri R.K. Khanna, M ember
Director (EIA),
Central W ater Commission,
Sewa Bhawan, R.K. Puram,
New Delhi-l 10066.

5. Shri O.P. Sisodiw M ember
M inistry of Rural Development,
New Delhi.

6 Dr. A. Sarkar M emberK v.

7. Prof Susanta Basu, M ember
Professor,
Department of Earthquake Engineering,
Indian Institute of Technology,
Roorkee-247667

' 8. Shri P.G. Sastry. M ember
H.No.1-8-678/A/1,
Padma Colony,
N allakuntaa
H derabad 500 044.

9. Prof. S Chanda, M ember
Centre for Studies of M an and
Environm ent,cK-ll, Sedor 2, Salt Lake,
Calcutta 700091 .

10 Shri S. Shiva Kumar, Director, M OEF, M ember Secretary
CdO Complex, Lodhi Road, New Delhi-
l 10003.

1 l . Dr. Harendra KharkWas RA M OEF
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Project Authorities.

Sewa Hydroeleçtric Project, Stage H, J&K

1 . Shri S.M . Hussain, GM , NIV C
2. Shri Vipin Kumar, Sr. M anager, NI-IPC
3. Shri A.K .Rahut, Sr. M anager, NHPC
4. Shri Sandeep M ittal, M anager, NHPC
5. Prof Shahsi Kaul, Consultant, Jammu University.

Nira Deoghar Irrigation Projeeh Dist Pune, Maharaxhtra

Shri A .B. Patil, 
.

Superintenbing tngineer,
Pune Inigation Project Circle,
Pune (Maharashtra)

shri v 'S Ghogare
,

Executive Engineer,
Nira Deoghar Irrigation Project,
D ivision: Bhor,

Dist Pune (Maharashtra)

*

' 

Sriram Sagar Project, Stage IAA.P.
. 

'

1. Shri P.V . Rama Rao,
Chief Engineer,
I&CAD Dept,
SRSP Stage H, FFC,
W ARANGAL 506001.

Sllri J. Sridhar,
Senior Faculty,
EPTRI,
Hyderabad.-soo 028.

3. Dr. P. Kesaua Rao,
IPGSK JNT University,
Hyderabad-soo 028.
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D Flood Flow Canal Project for SRSP
.H ,A-P.

1. Shri P.V . Rama Rao,
Chief Engineer,
I&CAD Dept,
SRSP-II,
W AR ANGAL

2. Shri P. Sridhar,
EPTR

Shri B. Ramana,
AEE, LO

Bairobi Dam Hydel Project, M izoram
(7

1. SIZ  H .L, Pafthasarthy,
Superintending Engineer,
P&E Department,
M izoram

Shri A.K. Das,
Advisor,
Deptt of Power,
A ORAM

Shri D. Rayishankar,
DGM , CESI,
New belhi-l 10009.

4. Shri T.S. Baathijaa
Sr. Consultant, CES

5. Shri K. Guite,
SE, '.
Pow er & Electricity Depm ment,
M izoram

6. Shri L. Pachuau,
SE.
Power & Electricity Depm ment,
M izoram
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O Shri N
. Ranjit Singh,

EE(Civi1),
Oëce of CEeower),
Aizwal

8. Dr. Roma Makherjee,
Consultant,
CES,
New Delhi.

Gundalkamma Reservoir Projett, A.P.

Shri T.S. Prakash Rao,
,CE (lnvestigation), '
IA& CAD,
Govt of A.P., .
Hyderabad

Shri B. Ram ana
Spl Liaison Om ce,
A.P. Bhawan,
New Delhi.

Shri U .M . Lal,
Consultant,
Hyderabad

Shri P.Ramachandra Rao,
AEE,
Om ce of CE, (lnvestigation),
Origole 523001

Shri K .S. Prasad,
Deputy EE,

Oflice of CE (Investigation),
Orgole 523001.
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v# vq éxwc jw

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT & FORESTS

F. No. J- 1201 1/26/2000-IA-I. Dated: 14
.05.2003.

Thé Secretary to Govt. of A .P.,
Department of Irrigation & CAD (PW),
A.P. Secretariat,
Hyderabad -
Andhra Pradesh

Subject - Flood Flow Canal project from Sri Rama
zsagar project District-Mahabubnagar,

Andhra Pradesh - Environme' ntal Cleardnce - regarding-.
/

Sir,

' This has reference to your letter No. 30788/SRSP-1 (1)/2002-1 , dated 28.9.2002, and
subsequent letter department of lrrigation & CAD letter No

. CE/SRSP-
II&FFC/W gI/TS/AEE/FFC/Z96Z & 2979 dated 18.1 1.02, 26.1 1.2002, 21.12.2002 & 07.01 .2003
On the subject.

2. The above referred proposal was considered by the Expert Committee for River Valley &
Hydroelectrie projects at its meeting held on 29.1 1 .2002 & reconsidered on 16.01 .2003. The
roposeà Flood Flow Canal project from Sri Rama Sagar project will provide irrigation facilitie

sP
to the upland drought prone areas of Karimnagar

, W arangal and N algonda Districts of Andhra
Pradesh to an extent of 89,029 ha. An area of 40,468 ha. will be irrigated by gravity flow and the
rest 48,561 ha. by lift irrigation to uyilise 339 Meum of sutplus water from the foreshofe of Sri
Ram Sajar Project Reservoir. No forest land is involved. ln al1 l 7,056 persons will be affected
due to thls project. The estimated cost of project is Rs 133 1.30 crores, at 1992-93 price level.

The M inistry of Environment and Forests hereby accords environmental clearance as per the
provision of Enxironmental Impact Assessment notification

, 1 994, subject to the strict
compliance of 1he terms and conditions mentioned below - .

-- . -  1 -

*I'Erq, 1 . A . 311. , a't'd '4W , 'V  1:4-* .110003
PARYAVARAN BHAVAN, C.G.O. COMPLEX, LODHI ROAD, NEW DELHl-110003
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/
/Y
- Part - A: Speeific conditions

1. Catchm ent area treatment plan as proposed should be com pleted in five year
. The plan is

reproduced below -

. 1st cn ar 4t s! 'jaotalSl. Type of treatment
N o Year Year Year Year Year

M 1D M ANAIR RESERVOIR

1. Biotic treatment measures (Area in Sq. km.)

a. SocialTorestry, Agree-forestry, Silvipasttlre 75.00 100.00 100.00 100.00 73.13 448. 13
b. Afforestation and Re-vegetation 10.00 20.00 20.00 20.00 24.38 94.38

c. Soil and moisture Conservation measures with 300.00 375.00 375.00 375.00 279,00 1704.00
ve etation brriers arld horticulture

d. Soil and moisture Conservation measures with 4.00 7.00 7,00 7.00 3.75 28.75
Agro-horticulture / Agro-forestry

e. Overseeding of grasses 1.00 1.00 1.00 1.00 l .00 5.00

2. Engineering / Gully control works (In No.)

a. Gully Pla s 30 30 30 30 30 l50

b. Rock fi11 dam 15 15 15 15 15 75

c. Check dams - - - - - -

11. GOURAVELLI RESERVOIR

1. Biotic traatment measures (Area in Sq. km.)

a. Social forestry. Agree-forestry, Silvipasture 2.000 2.500 2.500 2.500 1.425 10.925
b. Afforestation and Re-vegetation - - - - -

c. Soil and moisture Conservation measures with 0.600 0.700 0.700 0.700 0.675 3.375
vegetation barriers and horticulmre

d. Soil and moisture Conservation measures with - - - - -

Agro-horticulture I A gro-forestr
e. Overseeding of grasses 0.030 0.050 0.050 0.050 

. 0.045 0.225

3. Engineering / Gully control worlks (1n No.)

a. Gully Plugs 1 2 2 1 1 6

b. Rock till dam 1 1 1 - 3

c. Check dams - - - - - -

84196/2017/IT
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ln all 1 7,056 persons will be affected due to this project. The affected pcrsons should be
rehabilitated as per the Government of Anditra Pradesh policy & report submitted to thi

sM inistry
.

Part -B- General eonditiens.

Provision of supplying kerosene oz cooking gas / Pressure Cooker to the labourer
s

should be kept instead of supplying fuel wood
.

ii) Fuel depot may be opened at the site to provide the fuel (kerosene/wood /LPG)
.M edical facilitles as well as recreational facilities should also be provided to th
elabourers

.

111) A11 the labourcrs to be engaged for construction works should be thoroughly
examined by health personnel and adequately treated before issuing them work
erm it. 'P
Restoration of construction area including dumping site of excavated materials i

n
the project area should be ensured by levelling, filling up of burrow pits

,landscaping etc. The area should be properly afforested with suitable plantation.

A multidisciplinary committee should be constituted with representatives from the
disciplines of forestry, ecology, wildlife, soil conservation, N GO etc. to oversee
the effective implementation of the suggested safeguard measures

.

vi) Financial provision should be made in the total budget of the project for
im plementation of the above suggested safe' guard m easures

.

vii) Six monthly monitoring reports should be submitted to the Ministry and its
Regional Office, Bangalore for review

.

4. Officials from Regional Office MOEF
, Bangalore who would be monitorin'g the

implementation of environmental safcguards should be given full cooperation
, facilities andd

ocuments / data by the project proponents during their inspection.

v)

5. The responsibility of implementation of enviromuental safeguards
Irrigation Department, Govt. 

of Andhra Pradesh. rests fully with the

6. ln case of change in the scope of the project, project would require a fresh appraisal
.

7. Thè M inistry reserves the right to add additional safeguard measures subsequently if found ,
necessary and to take action including rrvoking of the clearance under the provision

s of the
environmental (Protection) Act, 1986, to ensure effective implementation of the suggested
safeguard measures in a time- bound and satisfactory manner

.

. A
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8. This clearance letter is valid for a period of five years
comm encement Of construction work.

iiom the date of issuc of this lettzr for

9. A copy of the clcarance letter will 'be marked to concerned Panchayat klocal NGO
, if any,

from whom any suggestion/representation has been received while processing the proposal
.

10. State Pollution Cofltrol Board / Committee should display a copy of the clearance letter at the
regional office, district industries centre and collector's office / tehsildar's office for 30 days

.

1 1. The project proponent should advertise at least in two local newspapers widely circulated in
the region around thc project ,one of which shall be in the vemacular language of the locality
concemed informing that the project has been accorded environmental clearance and copies
of clearance letters are available with the State Pollùtion Control Board/committee and may
also be seen at W ebsite of the M inistry of Enviromnent and Forests at httpz//

Www.envfor.nic.in/. ' (
(S. Shiva Kumar)

Direetor (1A)

Copy to: -

The Secretary, M inistryof W ater Resources
, Shram Shakti Bhawan, Rafi M arg, New Delhi -

1 1 0001.

Secretary, Department of Ecology & Ehvironment
, Govt. of Andhra Pradesh ,Secretariat,

Hyderabad.
-

. Secretaty, epartment of lrrigation
, Govt. of Andhra Pradesh, Secretariat, Hyderabad.

4. The Advisor (I&CAD) Plnnning Commission, Yojana Bhawan, New Delhi -1 10 001 ,
5. The Chief Engineer (PAD), Central Water Commission, Sewa Bhawan

, R. .K. Puram , New
Delhi - 100062.

6.CCF, Rejional Office, Ministry of Environment & Forests, Bangalore.

7. EI - Division, M OEF, New Delhi - 1 10001.

8 . Guard file,

<>f (S. Shivaxumar),Di
rector (1A)

4
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Report on Hon’ble NGT’s Orders in O.A.No.180/2021 (SZ) in connection 

with Change in Scope of the Flood Flow Canal and Gouravelli Reservoir in 

Telangana. 

 

 The Hon’ble National Green Tribunal (NGT) Southern Bench, Chennai has 

constituted Joint Committee in O.A. of 180 of 2021 of NGT(SZ). The members 

of the committee as per the order for O.A. 180 of 2021 (date of hearing: 

13.08.2021) para 7 are as follows: 

1. Sr. Officer, MoEF & CC, GoI, Integrated Regional Office, Chennai or its 

subsidiary office at Hyderabad, if any; 

2. Sr. Officer from Godavari River Management Board; 

3. Sr. Officer, Central Water Commission, Integrated Regional Office, 

Hyderabad. 

Members of Joint Committee: 

Accordingly, the following is the composition of members as nominated by the 

respective organisations: 

1. Dr E. Arockia Lenin, Scientist ‘C’, IRO, MoEF&CC, Hyderabad; 

2. Shri P. S. Kutiyal, Member, GRMB, Hyderabad; 

3. Shri M. Ramesh Kumar, Director, CWC, KGBO, Hyderabad. 

 

Site inspection of Joint committee: The team undertook to visit to embankment, 

off-take points of left side and right side canals, pump house & delivery cistern 
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of Gouravelli Reservoir.  One of the three pump houses constructed at 73 Km, 34 

Km & 0.10 Km of Flood Flow Canal. 

1. Gouravelli Reservoir:  Both off taking structures for left side and right 

side canals from reservoir were seen almost completed.  Earthen 

embankment was raised except for the portions for the access to the 

reservoir area and near the delivery cistern to the reservoir from the pump 

house and shaping, pitching, drainage etc., are partially taken up. No 

construction activities was going on in other components except 

installation of pump in the pump house at the time of inspection. 

2. Pump House at 73.00 Km near Rampur (V), Malyal (M), Jagityal (Dt): 

Pump house system with cross regulators across & left side of FFC, 8 

pumps of 6.5 MW (52 MW) with total discharge capacity of 11000 cusecs 

between fore bay and delivery cistern, completed in all respects. 

 

Project Background: It is observed from documents made available and on site 

visit that the capacity of Gouravelli Reservoir project which was originally 

envisaged to store water of 1.41 TMCft to provide irrigation facilities to 48561 

Ha (1,20,000 acres) is now being constructed for an enhanced capacity of 8.23 

TMCft with consequent increase in the pump house capacity and feeder canal and 

the irrigation being envisaged to the same area i.e. 48561 Ha during Kharif. Due 

to this enhancement of capacity, the area of submergence will increase from 
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769.25 ha to 1566.8 ha, with an increase in partially submerged villages from 2 

to 6 with number of Project displaced families (PDFs) increase from 937 to 1104. 

The project has been given clearance by the Technical Advisory 

Committee (TAC) of MOWR on 03.04.1996. At that time, the project envisaged 

formation of 3 number reservoirs of capacity 7.346 TMCft, 25.873 TMCft and 

1.095 TMCft at Gouravelli Village. However, the State Govt. again approached 

CWC with a revised proposal in which there was only 2 reservoirs of capacity 

25.873 TMCft and 1.41 TMCft at Gouravelli Village. Approval was accorded for 

this project by TAC of MOWR in its 128th Meeting dt. 29.02.2016. However, the 

ayacut to be served in the earlier proposal was 2,20,000 acre and in the second 

proposal it was 2 lakh acre out of which the Gouravelli Reservoir was envisaged 

to provide irrigation facility to 1,20,000 acre in both the proposals. Environmental 

clearance was granted to this project vide letter No.12011/26/2000-IA-1 

dt.14.05.2003 under the provisions of EIA Notification 1994 for commencement 

of work within 5 years from the date of issue of the letter with specific condition 

as below: 

S. 

No. 

Type of 

treatment 

1st 

Year 

2nd 

Year 

3rd 

Year 

4th 

Year 

5th 

Year 

Total 

Mid Manair Reservoir 

I Biotic treatment measures (are in sq.km.) 

i Social forestry, 

Agree-forestry, 

Silvipasture 

75.00 100.00 100.00 100.00 73.13 448.13 
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ii Afforestation 

and Re-

vegetation 

10.00 20.00 20.00 20.00 24.38 94.38 

iii Soil and 

Moisture 

conservation 

measures with 

vegetation 

barriers and 

horticulture 

300.00 375.00 375.00 375.00 27.00 1704.00 

iv Soil and 

Moisture 

conservation 

measures with 

Agro-

horticulture / 

Agro-forestry 

4.00 7.00 7.00 7.00 3.75 28.75 

v Overseeding of 

grasses 

1.00 1.00 1.00 1.00 1.00 5.00 

II Engineering / Gully control works (in No.) 

i Gully Plugs 30 30 30 30 30 150 

ii Rockfill dam 15 15 15 15 15 75 

iii Check dams - - - - - - 

Gouravelli Reservoir 

I Biotic treatment measures (are in sq.km.) 

i Social forestry, 

Agree-forestry, 

Silvipasture 

2.000 2.500 2.500 2.500 1.425 10.925 
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ii Afforestation 

and Re-

vegetation 

- - - - - - 

iii Soil and 

Moisture 

conservation 

measures with 

vegetation 

barriers and 

horticulture 

0.600 0.700 0.700 0.700 0.675 3.375 

iv Soil and 

Moisture 

conservation 

measures with 

Agro-

horticulture / 

Agro-forestry 

- - - - - - 

v Overseeding of 

grasses 

0.030 0.050 0.050 0.050 0.045 0.225 

II Engineering / Gully control works (in No.) 

i Gully Plugs 1 2 2 1 1 6 

ii Rockfill dam - 1 1 1 - 3 

iii Check dams - - - - - - 

 

However, it has been found that none of the specific conditions mentioned 

above have been undertaken.  

Further, interventions were made to back pump water to the Sri Ram Sagar 

project (SRSP) by supplementing water from another new project viz., 
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Kaleswaram project. For this purpose three pump houses were constructed on the 

Flood Flow canal with the required paraphernalia such as cross regulators, 

forebay, delivery cistern etc. thus changing the scope of the earlier project 

approved by the Technical Advisory Committee of MOWR. 

 

Terms of Reference of Joint Committee:  

The NGT order directed the joint committee to ascertain the points: 

(i) Whether the proposed project requires prior environmental clearance: 

As already mentioned above, environmental clearance was sought and it 

was granted vide letter dated 14.05.2003 for commence of work within a 

period of 5 years which expired on 13.05.2008. However, the State 

Government of both the combined Andhra Pradesh and new State of 

Telangana neither sought extension nor granted any further environmental 

clearance, which was necessary for taking up the construction work. Also, 

the general conditions stipulated in case of Change in Scope of the project 

would require a fresh proposal-i.e. a fresh EIA along with EMP has to be 

carried out and to be submitted to MoEF&CC for their appraisal and grant 

of Environmental Clearance as per EIA Notification 2006, which was also 

not done. 

 Further, the change in scope of flood flow canal was observed as alleged 

by applicant. Project proponent has constructed three reverse pumps at 

flood flow canal of Sri Rama Sagar project without obtaining amendment 
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in the environmental clearance granted to this project. It is submitted that, 

as per conditions 6 of Environmental clearance granted to this project, the 

change of scope of the project requires fresh appraisal.  

 In case of Gouravalli reservoir, construction work has not been started till 

2017 according to Google earth images. The project proponent would have 

obtained renewal/fresh environmental clearance from MoEF&CC, as per 

condition no. 8 of environmental clearance letter granted to this project 

stating Environmental Clearance is valid for period of five year from the 

date of issue of this letter for commencement of construction work. 

 Joint committee is opined that, though the project proponent has obtained 

environmental clearance for flood flow canal project, amendment from 

MoEF&CC would have been obtained by project proponent in both the 

cases as scope of the project changes. Therefore, changing the scope of 

project without approval of MoEF&CC attracts violation of EIA 

notification 2006. 

 Given the above facts and circumstances, the Hon’ble NGT may pass 

appropriate order as deemed fit. 

(ii) Impact of this project on environment: 

 The Joint committee is opined that non-compliance of environmental 

clearance conditions may lead to environmental damages.  The 

observation on prima facie evidences by Joint committee are mentioned 

below,  
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 Proponent did not submit any six monthly compliance report to 

Ministry since the grant of Environmental clearance letter. 

 Compliance of specific conditions of environmental clearance issued to 

project authority has not been complied so far. 

 Dumping of Over Burden and stabilisation are not carried out properly. 

 Ambient air, fugitive emission, water (surface & ground water), and 

noise level have not been monitored so for.  

 Generation and Disposal of wastes, mucks, hazardous wastes are not 

monitored and submitted.  

 Vehicle movements and emissions were not monitored.  

 Water sprinkling to control fugitive emission and green belt are not 

provided. 

 Details of DG sets emissions are not submitted. 

 Facility of STP and ETP are not provided.  

 The labourers to be engaged for construction works shall be thoroughly 

examined by health personnel and adequately treated before issuing 

them work permit. 

 Medical facilities as well as recreational facilities shall also be provided 

to the labourers adequate arrangements for providing free fuel like 

kerosene/wood/LPG shall be made at the project cost for the labour 

engaged in the construction work so that indiscriminate felling of trees 

is prevented. 
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(iii) Whether any study has been conducted by the State of Telangana 

before going into the question of expanding the project as alleged by 

the applicant: 

It has been found that no fresh environmental impact assessment study has 

been done by the project proponent for the expanded project. 

 

(iv) What is the nature of consequential impact on the villagers due to 

subsequent receding area of the reservoir, which is likely to lead to 

submergence or inundation of nearby villages: 

Due to the enhancement of capacity, the area of submergence will increase 

from about 769.25 ha to 1566.8 ha, with an increase in partially submerged 

villages to 6 from 2 and number of PDFs increase to 1104 from 937. 

Additional recommendations for implementations PAFs: 

 The project proponent has to prepare the R&R benefits & plan for PAFs as 

per the “Right to Fair Compensation and Transparency in Land 

Acquisition, Rehabilitation and Resettlement Act, 2013”which has come 

into effect since January, 2014. 

 For the land losing households will be as per the National Rehabilitation 

and Resettlement Policy, 2007 or as per the State Rehabilitation and 

Resettlement Policy, whichever is more beneficial to project affected 

persons (PAFs). Adequate publicity of the compensation package of NRRP 

2007 shall be given in the affected villages. All R&R issues shall be 
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completed before commissioning of the project. In case latest Act of 2014 

is applicable, the same Act is to be followed 

 The implementation of R&R shall be closely monitored and is to be 

ensured that all project affected families (PAFs) get adequate & timely 

compensation before commissioning of the project  

 A Monitoring Committee for R&R shall be constituted which must include 

representatives of project affected persons including from SC/ST 

community and at least a woman beneficiary 

 

(v) Whether any alternate rehabilitation projects have been envisaged by 

the Govt to replace or re-settle the persons likely to be affected by the 

project: 

The authorised officer for land acquisition and Revenue Divisional Officer 

of Husnabad, Govt. of Telangana informed that due to receding area of 

submergence, 5 hamlets (thandas) are being totally submerged and 166 

additional families are affected. The State Govt. has offered a R&R 

package which is under finalisation. He also informed that in the earlier 

submergence 937 PDFs are there out of which 924 PDFs are made payment 

and the balance would be paid shortly. 
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(vi) Whether any ecologically sensitive areas are likely to be affected on 

account of the project being expanded, if so, what are the remedial 

measures to be taken to protect the same: 

No ecologically sensitive areas are being affected on account of the 

expanded project.  

 

(vii) If there is any violation committed in proceeding with the project 

against the environmental laws, then the Committee is directed to 

assess the environment compensation and also suggest remedial 

measures to restore the damage caused to the environment: 

   It is observed that in proceeding with the construction without seeking 

extension of the Environmental Clearance granted for start of the 

construction work for Flood flow canal of which Gouravelli Reservoir 

which is 85% complete as on date, is a part, environmental laws have been 

violated.  

As directed by Hon’ble NGT, the environmental compensation and 

immediate restoration measures are given below. 

Environmental compensation: The environmental compensation is 

calculated based on following formula of CPCB. 

E=PI x N x R x S x LF 

E=50 x 1095 x 250 x 1.5 X 1 

E=Rs. 20,531,250/- 
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(E=Environmenal compensation 

PI=Pollution index of industrial sector (average PI of 50 is taken for orange 

category) 

N=Number of days violation took place (three years = 1095 days) 

R= A factor in Rupees for EC (250 is considered for environmental 

compensation for violation) 

S = Factor for scale of operation (medium scale of 1 is considered) 

LF = Location factor (1 is considered for less one million population) 

Therefore, it is submitted that an amount of Rs. 20,531,250/- is 

calculated as environmental compensation.  

 

Remedial measures to restore the damage caused to the environment: 

Recommendations for Immediate Remedial measures for restoration of 

environment are given below for implementations: 

 A separate environment cell need to establish. Allocations budget and 

implementations of environment management protection measures to be 

maintained in separate account. 

 Restoration of construction area including dumping sites of excavated 

materials shall be ensured by leveling, filing up of borrow pits, landscaping 

etc. The area should be properly treated with suitable plantation. 
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 Environmental parameters shall be monitored and six monthly monitoring 

reports shall be submitted to the concerned Regional Office of the Ministry 

and to Ministry 

 Water sprinkling arrangements shall be made to suppress the fugitive 

emissions 

 Dump stabilisation, catch drains, green belt and desiltaions are to be carried 

out properly 

 Used drums, vehicles, scraps, pipes and other materials have to be disposed 

off with TSPCB authorised vendor.  

 The proposed green belt development around various project 

appurtenances, colony rows with ornamental plants in consultation with 

State Forest Department shall be strictly adhered to. The green belt 

development shall be taken along with the construction of dam so that the 

rim is stabilized at the time of impounding. 

 Occurrence of stagnant pools/slow moving water channels during 

construction and operation of the project providing breeding source for 

vector mosquitoes and other parasites. The river should be properly 

channelized so that no smell pools and puddles are allowed to be formed 

 Longitudinal connectivity ensuring hydraulic compatibility at bed level is 

to be provided to ensure non-disruptive biota movement and sediment 

transportation. For this necessary feature may be incorporated in design of 

dam 
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 The equipment likely to generate high noise levels during the construction 

period or otherwise shall meet the ambient noise level standards as notified 

under the Noise Pollution(Regulation and Control) Rules, 2000, as 

amended in 2010 under the Environment Protection Act (EPA), 1986 

 Permission shall be obtained from forest department if, cutting of trees is 

involved in the submergence area.  

 Approval shall be obtained from TSPCB for stone crushing unit and Ready 

Mix Plant are installed at the site.  

Given the above facts and circumstances, the Hon’ble NGT may pass order 

as deemed fit.  
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Site Photographs 

 

Earthen embankment 

 

Off-taking structure for Left Side Canal of Gouravelli Reservoir 
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Cross Regulator across Flood Flow Canal 

 

Pump House @ 73.00 Km near Rampur (V) 
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